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SYNOPSIS

This Application is filed under Sections 14 and 15 of the National Green Tribunal

Act, 2010, challenging the illegal encroachment, tree felling, and environmental

degradation of a government-owned natural Nala situated in Jamshedpur (Khata

No. 33, Plot No. 1182, Ward No. 14).

The said Nala, approximately 10 feet wide and extending over 13 kilometers, is a

critical ecological feature sustaining local biodiversity, agriculture, and livelihoods.

Illegal activities, including large-scale tree cutting and land encroachment, have

caused serious environmental harm such as water logging, soil erosion, pollution,

and loss of biodiversity.

The applicant is interested in the protection of environment and in protection of the

right to a clean environment guaranteed to him by constitution of India under

article 21.This deforestation and encroachment has led to severe environmental

consequences, including reduced drainage capacity, water logging and pollution.

Despite repeated verbal and written complaints to the concerned authorities, no

remedial action has been taken.

Hence the applicant prays to the Hon’ble Tribunal to order for removal of

encroachment from public Nala, restoration of the Nala to its natural state and

necessary penal action and criminal action against the environmental

violators.Hence the application.
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

ORIGINAL APPLICATION NO ____ /2025, KOLKATA

(Under section 14 R/w section 15, 18 (1) & (2) of the NGT 2010

APPLICATION UNDER SECTIONS 14 & 15 OF THE NATIONAL GREEN TRIBUNAL ACT,
2010 SEEKING DIRECTION FOR REMOVAL OF ENCROACHMENT AND RESTORATION
OF NATURAL DRAINAGE CHANNEL (NALA) DAMAGED BY ILLEGAL TREE FELLING
AND ILLEGAL EARTH CUTTING

TO,
THE HON’BLE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH, KOLKATA

IN THE MATTER OF:

Ram Prakash Gupta … Petitioner

Versus

State of Jharkhand & Others … Respondents

MEMO OF THE PARTIES

Ram Prakash Gupta … Petitioner
H. No - 18, Shokhi Colony, Manifit, Telco,
Jamshedpur - 831004, Jharkhand
M - 9431180522

VERSUS

1. State of Jharkhand, through its Chief Secretary

Chief Minister’s Secretariat,Project Building, H.E.C. Campus,

Dhurwa, Ranchi – 834004, Jharkhand

Email: cs-jhr@nic.in.
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2. Deputy Commissioner, East Singhbhum, District Collectorate, Sakchi,

Jamshedpur - 831001, Jharkhand, Email - dc-jsr@nic.in

3. Chairman, Jharkhand State Pollution Control Board, TA Building

H.E.C Campus, Dhurwa, Ranchi - 834004, Email - chairman@jspcb.nic.in

4. Divisional Forest Officer,Divisional Forest Office, Road No - 7, Circuit

House Area, Sonari town, Jamshedpur 831001, Email - dfo-

jamshedpur@gov.in

5. Secretary, Department of Forest, Environment and Climate Change,

Government of Jharkhand

Office Address:Nepal House, Doranda,Ranchi – 834002, Jharkhand

Email: secforestjharkhand@gmail.com

LIST OF DATES :

Dates Description
01.10.2020 Representation to Hon’ble Chief Minister, Jharkhand

13.10.2020 Reply from Block office, Jamshedpur

06.07.2021 Reply from Sr. P.S to Chief Minister, Jharkhand

05.07.2022 Representation to Principal Secretary, Jharkkhand

09.04.2025 Representation to State Pollution Control Board,

Jamshedpur

06.06.2025 Date of filing Original Application

mailto:dc-jsr@nic.in
mailto:chairman@jspcb.nic.in
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

ORIGINAL APPLICATION NO ____ /2025, KOLKATA

(Under section 14 R/w section 18 (1) & (2) of the NGT 2010

IN THEMATTER OF:

Ram Prakash Gupta … Petitioner

Versus

State of Jharkhand & Others… Respondents

THE HUMBLE APPLICATION UNDER SECTIONS 14 & 15 OF THE NATIONAL GREEN
TRIBUNAL ACT, 2010 SEEKING DIRECTION FOR REMOVAL OF ENCROACHMENT AND
RESTORATION OF NATURAL DRAINAGE CHANNEL (NALA) DAMAGED BY ILLEGAL
TREE FELLING AND ILLEGAL EARTH CUTTING

MOST RESPECTFULLY SHOWETH:

1 The address of the Counsel of the applicant is as given above, for the service of

notices of this application and the addresses of the respondents are as given

above for service of notices of the applicant.

2 That the present petition is being filed by applicant under section 14 and 15 for

seeking relief and compensation for environmental damage of the National

Green Tribunal Act, 2010 (‘NGT Act, 2010’). The applicant being affected

and interested in the protection of the environment and ecology.

3 The petitioner is resident of this area and directly affected by the degradation of
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environment,has always raised the issues with the concerned authorities.

Petitioner is also running a NGO working on environmental protection field.He

has a fundamental right under Article 21 of the Constitution to a clean and

healthy environment. He is a person aggrieved under Section 14 of the NGT

Act, 2010.

That the present application is being filed under Sections 14 and 15 of this Act,

challenging the unlawful encroachment and environmental degradation of a vital

government-owned natural Nala.
4 That this Hon’ble Tribunal has the jurisdiction to hear the present original

application as the present application and the relief sought herein involves a

substantial question relating to environment and that such question arises out of

the implementation of the enactments specified in ‘Schedule I’ of the NGT Act,

2010

5 That this natural Nala is an essential ecological entity, acting as a natural

drainage system and sustaining a rich biodiversity of trees and vegetation, which

plays a vital role in preventing soil erosion, maintaining groundwater levels,

and preserving the environmental balance of the region.
6 That the Nala is the lifeline for the local community, benefiting residents of

around 30 muhallas including some adivasi families, that rely on it for

sustenance on agriculture, dairy farming, and fisheries. Additionally, four

industries utilize its water for their operational needs. The uninterrupted and

pollution-free flow of this natural Nala is crucial for sustaining the livelihoods of

thousands of residents.
7 Approximately 25 individuals, wearing uniforms marked "SRT," unlawfully

entered the Nala region, felled mature trees, and encroached upon the public
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land. This incident has been documented through videos and photographs, which

are annexed hereto as evidence. The petitioner had given a representation to

Hon’ble Chief Minister.

Representation to Hon’ble Chief Minister is annexed in Annexure - 1
and the receipt letter from the Chief Minister’s Secretariat acknowledging
the same is annexed as Annexure - 5.

Photographs of the incidents are annexed in Figure 1,2,3,4 and 5 of
Annexure -2 .

8 This act is unauthorized and has caused damage to environment. The act of

encroachment, tree cutting and diversion/channelization of nala has affected the

flora & fauna of region. Water quality of natural nala is also deteriorated.
9 The Block office Jamshedpur had given the clarification of the land of Khata

No. 33, Plot No. 1182, Ward No. 14, claiming by the petitioner of his land, is a

government owned natural nala, petitioner accepted. The applicant is interested

in environmental protection and filing the case in NGT.

The copy of clarification of block office Jamshedpur about the Khata No -

33, Plot No - 1182, Ward No - 14 claiming as government own nala is

annexed in Annexure - 3
10 That the Nala, identified under Khata No. 33, Plot No. 1182, Ward No. 14,

originates from Sundernagar and flows through Birsanagar before merging into

the Subarnarekha river, acting as a crucial drainage and ecological system.

The copy of Khata No - 33, Plot No - 1182, Ward No - 14 as public nala

annexed in Annexure - 4
11 Based on the representation of petitioner a letter was written by Sr. P.S of Chief

Minister to District Magistrate, East Singhbhum vide letter no - 7301601/CM

secretariat dated 06.07.2021 for appropriate action, and a copy of this was
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received by petitioner.

Copy of letter received by petitioner is annexed in Annexure - 5
12 The petitioner has given a representation to Principal Secretary regarding

encroachment, received by Chief Minister secretariat on 05.07.2022.

The representation is annexed in in Annexure - 6

13 The petitioner has informed verbally several times to officials of state pollution

control board, Jamshedpur but no action was taken. Hence the petitioner has

given the representation in written to Jharkhand State Pollution Control Board

on 09.04.2025.

The representation is annexed in Annexure - 7
14 Screen shot from Google Earth dated 08.03.2025 for entire natural nala shows

the encroachment of land, discharging of untreated sewage to nala adversely

affecting the water quality. The screen shot of entire nala from google earth

dated 08.03.2025 is annexed in Annexure - 8

Screen shot of entire nala dated 08.03.2025 is annexed in Annexure - 8
15 This nala is a vital natural water body flowing through Jamshedpur. ,The nala is

continuous receiving untreated domestic sewage and solid waste leading to

serious pollution of water and surrounding ecosystem.This can be seen by

historical images of natural Nala of different years through provided Link of

Google Earth .

This situation is not only harmful to the environment but also adversely affects

the fundamental right to life and health under Article 21 of the constitution for

resident living nearby.

16 That despite multiple verbal and written complaints filed with various

https://earth.google.com/web/search/New+Baridih+Park,+Tube+Colony,+Baridih,+Jamshedpur,+Jharkhand/@22.80223422,86.24967138,174.17234071a,4409.85868533d,35y,0h,0t,0r/data=Cj4iJgokCU34NV1fVTZAEfR8ssaLMTZAGb-Ztt_GY1VAIZJwlc3YWVVAKhAIARIKMjAxMS0xMC0yNxgBQgIIAT


10

authorities, including the local administration, the Pollution Control Board, and

municipal agencies , no substantive action has been taken to curb the ongoing

environmental destruction and illegal encroachment.

GROUNDS

1

That the unchecked deforestation and obstruction of the Nala’s natural flow have
led to severe environmental consequences, including:

o Reduction in drainage capacity, leading to water logging and
flooding;

o Increased pollution and contamination of water;
o Disruption of the ecological balance, leading to loss of biodiversity;
o Threat to the livelihoods of local residents engaged in agriculture,

fisheries, and dairy farming.

2

That the illegal actions of the encroachers constitute a blatant violation of

various environmental statutes, including but not limited to:

o The Water (Prevention and Control of Pollution) Act, 1974;

o The Environment Protection Act, 1986;

o The Forest Conservation Act, 1980.

o Article 21 of Constitution of India

3

o The respondent authorities have a duty under law to restore the

nala to its natural state and maintain the natural nala free from

contamination.

o The failure of respondent to perform their duties has resulted in the
present situation and in violation of all environmental laws.

4

That the Hon’ble Supreme Court and this Hon’ble Tribunal have repeatedly

upheld the importance of environmental protection and governmental
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accountability in landmark cases such as:

o M.C. Mehta v. Union of India [(1987) 1 SCC 395] – Emphasizing

the duty of the State to protect natural resources;

o T.N. Godavarman Thirumulpad v. Union of India [(1997) 2 SCC

267] – Mandating prevention of unauthorized deforestation and

encroachment.

o Indian Council for Enviro-Legal Action v. Union of India [(1996) 3

SCC 212] – Directing authorities to take stringent action against

environmental balances

5

o T.N. Godavarman Thirumulpad v. Union of India [(1997) 2 SCC

267] – Mandating prevention of unauthorized deforestation and

encroachment.

Limitation
That present application is within limitation as the same is preferred before the
stipulated time period U/s 14 of the National Green Tribunal Act, 2010 which is
a continue cause of action.

Though the initial cause arose in October 2020. The violation is continuing and
the environmental damage remains un rectified giving rise to a continues cause
of action hence present application is filed within limitation period.

Alternatively the present application is written within five - year limitation
period under section 15, and the delay if any, is unintentional and deserves
to be condoned in public interest.

PRAYER
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In light of the foregoing facts and circumstances, the Applicants most

respectfully pray that this Hon’ble Tribunal may graciously be pleased to:

 Direct the Respondents to take immediate and effective steps to stop further

Illegal encroachments, unauthorized tree felling, earth cutting, and discharge

of untreated waste into the natural Nala,

 Order the removal of all unauthorized encroachments from the natural Nala

and issue directions for its restoration to its original ecological state,

including plantation of trees and rehabilitation of the affected drainage flow,

 Impose stringent penalties and initiate legal proceedings against individuals

and entities found guilty of unlawful deforestation and encroachment,

 Direct the Respondents to conduct an environmental assessment of the

affected Nala and its surroundings, and submit a detailed action plan and

compliance report outlining the steps taken to mitigate pollution, prevent

further degradation, and restore ecological balance,

 Pass any other order(s) or directions which this Hon’ble Tribunal may deem

fit and proper in the interest of justice, environmental protection, and

sustainable development.

AND FOR THIS ACT OF KINDNESS, THE APPLICANTS SHALL, AS IN DUTY
BOUND, EVER PRAY

APPLICANT : Ram Prakash Gupta
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Date: __06/06__/2025

Place: Ranchi

Satyendra Narayan Singh (Advocate)

Registration No : JH0623/2024
Mob. No: - 8986880081/9263040699
E.Mail - snsingh1187@gmail.com

mailto:snsingh1187@gmail.com
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Annexure - 1
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Annexure - 2

SPOT PHOTOGRAPHS OF INCIDENT

Figure 1: Spot photograph
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Figure 2: Spot photograph
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Figure 3: Spot photograph
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Figure 4: Spot photograph
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Figure 5: Spot photograph
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Annexure 4

Figure - 6 - Copy Image of Khata & Plot



23

Figure - 7 - Copy Image of Khata & Plot
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Annexure - 5
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Annexure - 7
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Annexure- 8
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Annexure - 9
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